At

FAX 1 (832-2400149 REGISTERED 7 AD

CUSTOMS, EXCISE & SERVICE TAX APIELLATE TRIBUNAL
34,MGC Marg Civit Lines,0d Red Building, Atlahialad-2] 1001

Pated: GHHGANTH
e
Appellant a3 per adidress ity fuble below
Respunaent 45 per acibrires in table below

Final Order No, A/74244/20] G-LEX{D 1Y dated 0H/G6/2030

| wn directed 1o transmit herewith & certified copy of arder passed by 1he Tribunal under sgcyon 351y ol the

Central Bxcise and Salt Act, 1944, }/&ﬂ

Assit, Registray

Application Appeal Name and Address of Appellant
| RICROSSISE2010,  EA6T2008 CCT ALLAHABAD
MISCITO084/2016 35, M.G Marg, civil Lines, Aflahabad
Name and Address of
Respondent

b

1. STATE SUGAR & CANE
PEVELOPMENT CORPN.
PIRRAICH, DISTT.
GORAKHPUR{LDY .,

Copy T¢
Advocate{s) / Lo sulbusilsk

% Association, CESTAT Aethr ;fu(‘ﬁ\
4 Director Publications, Customs, Excise. LE. Bstate, Db
5 b/ Clentax Pybiications Put. Lid, 1512-B, hishim Pitamual Warg, Mew Tlelhi-3
6 Company Law lnatilule of Tndia Pvt. bid., No.2 (oid no 36, Vaitlvaram Streel, T, Napar, Cheomsai-17
= raxmantt Allied Serviee Por, L., 5932, New frotiiak Read, tew Delhi-1 10005
§ iiasy Servics Tax Ouline Dot Com Pyt Bt 4075, lscon Mali, Satellite Road, Avmedabad-15
9 LAWCRUX Advisors rvt, bad., LAY THouse, 1.8, Scetoe-t Factdabad 121003 {Haryan)
18 l'axindiaColine com Pot, b, 2nd Flooe, Vasait Arcade, Vasant K, Mew Delhi - 1 1HHTG
11 Mark Trofessional Services Pyl Lad., 108, Bverest Block, Aditva BEnclave, Hyvlerabad - K}
13 [he KCT AL socicty, 52, Mapariuna Hill, Punjagutla Hydcr&h::d.~5l‘aﬂ{,‘lﬂl

13 M/S Knowledge Processing Pt lirl.{m}unan&gemcmindi&.cun‘:},i"F-]9,!31. Fhooe Crass River Wl L1313
Ciyound, Near Karkardonma Conr, Delhi-1 10032

id CILR. i5 Office Copy 16 Cuard File '/b ey
fo T

Assil Registrar






CUSTOMS, EXCISE & SERVICE TAX APPELLATIE TRIBUNAL,
REGIONAL BENCH: ALLAMHAEBALD

IVISTION BENCH
Misc, Application No. E/Misc./ 7008472016
E/Cross/58/2010
Appeal No. E/L167/2009-EX {DE)
Dated of Hearing /decistan; 06/6/2016
[Arlsing out of QOrder-in-Appeal No. 24,25-CEAALLD/2000  dated

06.02.2000 passed by Commissioner (Appeals), Central Excise,
Allahabad, (U.P]

T Whether Press Repoiter may be allowed to see | Mo
P the Order for publication o per Hude 27 of the

; CESTAT {Procedure) Rulgs, 19427
""""""" 217 Whether ® wound be reteased under Rule 27 of fos

the CESTAT (Procedure] PRules, 1582 f{or
publication it any authoritative report or not?

3, Whelher their Lordships wish 1o see the fair; Sean

i copy af the ordecs
;. whether order |5 L6 he crcnated te the | Yew
i Department Authoritles? .
.............................. L ""\

Lo

C.C.E., Allahabad, (U.P.) Appeltant AV
|
.UI

Ve, *
LILF. State Sugae & Cane Developrent Corpn. Respondent
Appearance!

Presend for the Appeltant: Shri VP, Reddy {Assistant Cammissioner) AR,
Present for the Respondent: None

Coram: Hor'ble Shrel Andl Chroudhary, Member (Judicial)
Han'ble Shri Anil G, Shakkarwar, Member {Technical

Final Qeder No. 1024 2.0k
Per: Anil Choudkary

Heard the learned AA.  Appeal is disposed of as withdra

under the litigation potlcy, 83 praved in Mlscetlaneous Appllcation Mo



EfMizc, /Y0084/2016, witheut enterlng into merifs.  Misc. Application
and Cross Objection Application No. E/Cross-objection/58/2010 are

staocs disposed of,

(Dictated srdd presounced in the open Court)
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(ANIL G. SHAKKARWAR) (ANIL CHOUDHARY)
MEMBER (TECHNICAL) MEMBER {JUDXCIAL)
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